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Per J.V. Bhairavia, J.M.:-  The learned counsel for the applicant submits 

that the grievance of the applicant has been redressed and thus the CP has 

become infructuous. 

  In view of the submission of the learned counsel for the 

applicant, the instant CP is dropped and notice stands discharged. 

 
  [Dinesh Sharma]/M[A]        [J.V. Bhairavia ]/M[J] 
 
Srk.   
 
 
 


